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12.00 Noon
REFERENCE BY CHAIR

Condolences to bereaved tamilies of victims of Assam blast in Dhemaiji
district of the State
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MR. CHAIRMAN: Hon. Members, it is with utmost grief and sorrow
that | refer to the reported killing of sixteen school children including nine
girls and injury to forty others in the bomb blast that occurred in Dhemaji
District of Assam on the 15" August, 2004, when the children had gathered
at Dhemaiji College ground for the Independence Day parade.

No words are strong enough to condemn this gruesome act. The
kiling of 8¢ many innocent persons has shocked the entire nation. | am
sure that the whole House will join me in condemning this cowardly and
sonseless act and in offering condolences to the bereaved families and
expressing concemn and sympathy for those who got injured.

| request Members to rise in their places and observe silence as a
mark of respect to the memory of those who lost their lives in this tragedy.

{(Hon. Members then stood in silence for one minute)

MR. CHAIRMAN: Secretary-General will convey to the members of
the bereaved families our daep sense of sorrow and sympathy.
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PAPERS LAID ON THE TABLE
Notifications of the Ministry of Urban Development

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
URBAN DEVELOPMENT (SHRI GHULAM NABI AZAD): Sir, | lay on the
Table:

1 A copy (n Hindi) of the Ministry of Urban Development
Notification G.S.R. 57 (B} dated the 21" January, 2004, publishing
comrigendum to Notification G.S.R. 932(E) dated the 8" December, 2003,
regarding the Recruitment Regulations of Stenographers, Sr. Stenographers,
LDC-cum-Typist (HindEnglish), Upper Division Clerks, Assistants,
Welfare/Personnet Inspector, Manager (Sports), Assistant Manager (Sports),
Game Supervisor, and Games Attendant, Delhi Development Authority, 2003.

I, A copy (n English and Hindi) of the Ministry of Urban
Pevelopment Nofification G.5.R 932 (E) dated the 8" December, 2003,
publishing the Recruitment Regulations of Stencgraphers, Sr. Stenographers,
LDC-cum-Typist  (Hindi/English), Upper Division Clerks, Assistants,
Welfare/Personnel inspector, Manager (Sports), Assistant Manager {Sports),
Game Supervisor, and Games Attendant, Delhi Development Authority, 2003,
under section 58 of the Delhi Development Act, 1857.[Placed in Library. Sas
No. L.T.274/04)

Notification of the Ministry of Law and Justice

THE MINISTER OF LAW AND JUSTICE (SHRI H. R. BHARDWAJ):
Sir, | lay on the Tabie, under sub-section (3) of section 24 of the High Court
Judges (Salaries and Conditions of Services) Act 1954, a copy (in English
and Hind) of the Ministry of Law and Justice (Denartment of Justice)
Notification G.S.R. 394 (E), dated the 1* July, 2004, publishing the High
Court Judges (Amendment) Rules, 2004. [Placed in Library. See No.L.T.-
539/04])
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